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O R D E R 
 
Per Bench : 
 

This appeal at the instance of the assessee is directed 

against the order of the CIT(A), dated 21.11.2019. The 

relevant assessment is 2008-2009. 

 
2. At the very outset, the learned Counsel for the assessee 

has placed a letter dated 3rd July, 2020 stating therein that 

the assessee wants to settle the matter under the “Vivad-se-

Vishwas” Scheme, and hence, requested for permission to 

close the appeal filed by the assessee, as not pressed. The 

learned Departmental Representative did not raise any 

objection for the same. We, therefore, permit the assessee to 

close the appeal filed by the assessee, as not pressed. 
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3. In the result, the appeal filed by the assessee is 

dismissed as not pressed.  

 
Order pronounced on this 14th  day of September, 2020.                               
   
              Sd/-                                              Sd/- 
    (George Mathan)                            (Chandra Poojari) 

   JUDICIAL MEMBER                    ACCOUNTANT MEMBER    
 
Cochin, dated  14th September, 2020 
Devadas G* 
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